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Uriginal Application No,1568 of 1992

District : Bareilly

LunAjp s

Hon'oDle ©r, S. Dayal, A.il
Enn'ble r, Rafiguddin, J.l.

Raghubir Prasad Jain Son of Late Shri Bansidhar Jain,
Resident of 314-D, Mastaran Gali, Guddar Bagh,

Bareilly,
(Sri KML Hajela/Sri Anil Hajela,Advocates)

*. e+ ﬂpplic ant

Jersus

1. Union of India tnrough [inistry of Rajiluays,
New Uelhi,

General Manager (Personnel)/Chief Personnel Officer,

2,

NeE s Railuay, Gorakhpurl,
3's Controller of Stores, N.t, Railway, Gorakhpur,
4, Uistrict Controller of Stores, N.t. Railuay,

Izatnagar, dareilly.,

(sri A. V. Srivastava, Advocate)

Respondents
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By Hon'ble [ir, S. Dayal, A.l. ‘{..,

This application nas been filed for setting aside

tne orders dated 9-1-1991 and 23-4-1992 passed by tne
respondents, The applicant nhas also sougint a direction to
the respondents to promote him as 03-1I w,e.f, 4-6-1979,
The applicant nas sought promotion as US-I in the scale of
Hs,700-900 w.8,f, 1-1-1984 with consequéential monetary
venefits, The applicant nas cltaimed that he was due to

oe promoted as US ]I from 1-6-1979., The promotion was
subject to passing the departmental examination US Gde II,
[1e departmental examination should have been held in 1980

icant
but was neld in February, to April 1983 and tne appl
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was declared unsuccessful vide letter dated 14-4.1983,

The applicant was not promoted as JS Il and he was
undergoing punishment for two years as his_inpcrement was -
withheld temporarily from 1-1-1983 to 31-12-1984 in the
scale of pay of rlead Clerk, The representation of the
applicant for granting nim promotion from earlier effect
because if the selection nad oeen finalised earlier

Ne would nhave been promoted befure 1-1=-1983 wnen he uas
not undergoing any punishment, was turned down by tne
respondents by letter dated 9-3-1991 and the Appeal uas
alsc rejected by order dated 23-4-1992, In tne lignt of

tnese facts tne applicant nas claimed tne reliefs,

2. None was present for tne applicant. Arguments of
counsel for tne respondents iave oeen neared, Pleadings

on fecordg nave been teken 1nto considergtioun,

1 Tne applicant nas claimed promotion as us=IIl & 1

from 1=-1-1984 on two counts, The first is tnat if tne
departmental examination for selection to tne post of

US II had peen neld in 1980 and not in 1983, he would nave
been praomoted as he was from from punisnment at trnat time,
Tnis argument carries no weight and is nypothetical in
nature, The fact tihat the examination was neld from
February to April 1983 and tne result was declated in

1983 is admitted by tnhe applicant nimself, The applicant
was undsrgoing punishment in tne year 1983-84 and, tnerefore,
Neé was not promoted,

4. The second contention of the applicant is that certain
otner persons wno were in similar circumstances were
promoted, Tnhne applicant nas in this connection mentioned
the name of Sri o.>5, neknhi, 5ri Gyan Singh and Sri S.n,
Jonkar, He has not mentioned the date of promotion of

these officials but nas mentiuned tnat Sri Gyan 3inghn

was prumoted on 1=-8-1982. Sri Gyan 2inglh was undergoing
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plicant was underaning
in 1083-84 his promotion w.e.f, 1.8.1982 does not

similar punishment as the apr

appear to be tainted by aﬁy*di&BfEiﬂiﬂﬁtfﬁﬂﬁyhéfa'
matter of fact, th2 name of Sri Gyan Singh is not

in the list dated 14.4.1983 (Annexure-l), The

date on which he had cleared the examination for the
post of O S-II has not been given by the applicant,
The names of Sri Gyan Singh, Sri B,S, Rekhi and

8ri S.R., Sonkar are not included in thes order

dated 14.4.1983 (Annexure=-l),

e There fore, we hold that the aprlicant is
not entitled to the relief soucht by him, The
application is dismissed as lacking in merits.

There shall be no order as to costs.
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